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When are you going to declare it a
disturbed area?
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F0R%1 You said that you were
contemplating. I want to know when you
are coming out of your contemplation.
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(At this stage, some hon. Members left the
Chamber.)

Refusal by S.B.I. and other financial
institutions concessional rate of interest to
sick P.S.U.S.

SHRI MD. SALIM (West Bengal):
Madam, I want to draw the attention of
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[15 JUNE, 1994] 318

the House, through you, towards the
revival of the public sector
undertakings...(Interruptions)

THE DEPUTY CHAIRMAN: Now,
will you please have peace in the House?

SHRI MD. SALIM: Madam, the
Government has been saying from time
to time that they want to revive the sick
industrial units. Now, I want to say,
through this Special Mention, that there
is a clear indication of discrimination
against the sick public sector units.
Madam, since 1992, the sick public sector
units have been referred to the BIFR in
accordance with the provision laid down
in the Sick Companies Act. Now, when
the BIFR gives some packages for the
revival of these units, they involve some
concessions, some reliefs, from the
Government of India and the State
Governments concerned who are the
promoters...(Interruptions)
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to their subordinates in different parts of
the country.
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SHRI DIPANKAR MUKHERIJEE
(West Bengal): Madam, this is a total
violation of the laws of the land. It is not
a question of mercy that the public sector
employees are asking for. These are the
guidelines of the Reserve Bank of India.
The guidelines of the Reserve Bank of
India are being flouted. The BIFR has
issued a directive that the concessions
should be extended to the public sector
as well as private sector units. Here is a
letter of the Deputy Managing Director
of the State Bank of India. In this letter,
he specifically says that the directives of
the BIFR are to be flouted and the banks
should not agree 1t ecxtend any
concessions so far as interest rates are
concerned. This is not about the Bharat
Brakes and Valves Limited only. I have
personal experience regarding the Tyre
Corporation of India also. The State
Bank of India, the Industrial
Development Bank of India, etc., are
violating all the laws of the land. How is
it possible? Who are encouraging this?
They are not coming out. There are no
circulars. They are only saying all this
orally that the concessions should be
given to the privatc units only. I hope the
Lcader of the House is listening to me
...(interruptions)... should I shout more?

THE DEPUTY CHAIRMAN: I am
listening to you. Don’t worry.

SHRI DIPANKAR MUKHERIJEE:
Plecasc convey this. We want a specific
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assurance. If the Government wants to
kill the PSUs~ let them come out clearly,
specifically, instead of doing all this
exercise for the last two years through
the BIFR. The Unions are coming, the
units are coming and the- managements
are coming. All this ruckus is going on
and the Governemnt refueses to act as a
promoter and ask the banks not to
extend any concessions. What is all this
tamasha:  ...(interruptions)... Madam,
should 1T read out the circular? The
circular 1s here. 1 will just rcad out the
letter of the Deputy Managing Dircctor
of the State Bank of India. Hec writes:

" We particularly draw yvour
attention to-para 7(c) where the Bench
has held the view that RBI guidelincs
are applicable to sick units regardless
of whether they are public or private
sector units...”

THE DEPUTY CHAIRMAN: What
are you rcading?

SHRI DIPANKAR MUKHERIJEE:
The letter of the Decputy Managing
Dircctor.

SHRI MD. SALIM: Can’t hc rcad 1t
out? We are rcady to authenticate it.

THE DEPUTY CHAIRMAN: Don’t
rcad it out? ...(interruptions)...
No ...(interruptions)...

SHRI DIPANKAR MUKHERIJEE:
What is your problem?..(interruptions)...

THE DEPUTY CHAIRMAN: Onc
minute. Just onc minute. Mr. Dipankar
Mukherjee, just a minute. I am trying to
cxplain to you what the rules and
procedures  of this House arc. A
newspaper report, which is a public
rcport, can be referred to by the
Members.  You say that this is  a
document, an intcrnal document
circulated among the bank people. Now,
how can a Member or mysclf be satisfied
that this is the actual document? What is
the guarantee?

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, a Member can quote
from any document, classificd  or
otherwisc. if he decms it fit provided he
is prepared to authenticate it and lay it
on the tablc of the House. The hon.
Mécmber is prepared 1o authenticate it
and lay it on the table of the Housc.
Thercfore. there can be no objection.

THE DEPUTY CHAIRMAN: I would
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not allow him to lay it on the table. But
definitely would like him to authenticate
it and show it to me what it is becausc 1
don’t know what he is reading out.

SHRI DIPANKAR MUKHERIEE:
Madam, 1 have already read it out.
The State Bank of India says--this is the
directive about the Bharat Brakes &
Valves Limited--that in spite of the
directive from the BIFR, the instruction
is that the concession which has to be
cxtended to sick private units cannot be
applicable to public sector units, and so,
this is the information to be told to the
BIFR. Madam, this is the crux of the
matter.

THE DEPUTY CHAIRMAN: This is
the content?

SHRI DIPANKAR MUKHERIJEE:
This is the content. And 1 express myself
that in the present case, [ have
information that the SBI has not given
concessional rates of interest. 1 can cite
50 cases like that. .

SHRI S. JAIPAL REDDY: Madam,
may 1 make a point? Madam, if thc Bank
is to lend, it should be lending either to a
public sector unit or a private sector unit
in a non-discriminatory way. What is
applicable to private sector units should
also be applicable to the PSUs. He has
levelled a serious charge, substantiated by
documentary evidence that the PSUs are
being discriminated against by the
nationalised banks. And if he charge is
true--I am not aware of it--the
Government should react because these
PSUs wecere built up with the blood and
toil of the people of India, and they
cannot be allowed to be starved to death.

THE LEADER OF THE HOUSE
(SHRI S.B. CHAVAN): May, 1 clarify
the position? Though this is not my
subject, still T can take up this matter
with the hon. Finance Minister. And if it
is a fact that there is a clear-cut
discrimination between the pulic sector
units and the private sector units which
they have financed, in fact, the
Government will have to interfere in the
matter and sce that the PSUs are not
discriminated against.

THE DEPUTY CHAIRMAN: Plcase
show that document to me in my
Chamber; not now but later on.

SHRI DIPANKAR MUKHERIJEE:
Yes, Madam.
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SHRI S. JAIPAL REDDY: Madam,
Mathurji is all the time standing.
Whenever you call him, he will speak,
There is no difficulty.

THE DEPUTY CHAIRMAN: T called
his name regarding terrorism. but he was
hijacked to banking.
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BOMB BLAST AND CYCLONE IN GOA

SHRI JOHN. F. FERNANDES (Goa):
Madam, yesterday there was an
unfortunate incident of a bomb blast at
Margao. The intensity of the explosion
was so powerful that it created a crater of
five inches in the concrete floor and the
cxplosion was hecard up to a radius of
about two kilometres in Margao. The
policc report says that the  explosive
contained RDX.

Madam, after thec Bombay blast, I have
repeatedly raised it in the House that
RDX was landed in Goa also by the
accomplices of Memon, and there were
reports in the press that some politicians
in Goa have links with Memon. I
rcquested the hon. Home Minister to
investigate this. It is also reported that at
least 1,000 kg. of RDX is hidden in Goa.
We have about 10,000 Kashmiris in Goa,
and these people are not being acreened.
There is every possibility that the agents
of the ISI of Pakistan are taking shelter
m Goa.

It is a known fact that Goa is a haven
for fugitives. Charles Sobhraj was



